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_ CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIF:L =27l

RA No.3 of 1997 & MA 2371937 In
0. A No.385 of 1996 R

NEW DELHI THIS THE 247TH DAY OF JaNUaRY, 1997

HON' BLE MR. A, V. HARIDASAN, VICRE-CHAI M o7{J]
. HON'BLE MR. K. MUTHUKUM:R, MZMBER (4)

shri shankar Lal

S/0 Shri Farshadi Lal

R/o0 No.88, Radhyshyam,Park,
Parvana Road, ) ‘
Delhiil110 051, cee Original aprnlic.nt/

VERSUS

1. Lt., CGovernor of Delhi through
The Chief Secretary,
ovit. of NCT of Delhi, ) .
5, Sham Nath Marg, : o
Delhi-110 054. : Ca

2. The Secretary ( Services),
; Govt. 0of NCT of Delhi,
5, Sham Nath Marg,
Delhi-110 054.

3., Joint Secretary (Services),
‘ Gvt. of NCT of Delhi,
‘ 5, Sham Nath Marg,
Delhi-110 054,

4. The Director (Education),

' Education Department,
Government Of NCT of Delhi,
01d Secretariat, .
Delhi. ... Responienial i

Oa/petitionngs in

ORDER BY CIRCUL.TION

We have seen the Review application movedl py iﬁ@éf

respondents in the O.A  The Review application iS

misconceived. The review petitioners have pointed out.
that the order passed in the 0., A allowing consequential
monetary benefits to the applicant on his promotiscn wo-

the Grade-Iwith effect from 28.12.1992 is erronedus
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inasmuch as under FR 17(1) whege an officer beginc

his pay and allowances Of the pOSt}hen he actually
or assumes the dutye. Besides on the revision of the

seniority list which was finalised in December, 1969,
many individuals got promotions because of the chonge i1

the'seniority list but they were all given noti >nal ';w

promotion and no benefits of pay and allowances ugﬂer

R 17(1) were allowed and allowing the monetary pen~fihs

as a result of the aforesaid order)WOuld open a piﬂiﬁrﬂb:

&* box in violation of the provisiéns of TR 17(1)%

foreaald plea was not taken in the counter-reply OF ih@.

respondents in the O. A It was 2dmitted by the redl” bﬂﬁy:*i

that the applicant was assigned seniority in, Grove=~IlL.

we o Fo 12.7.1967 and the process wWas inttiated 2 T

srise him in the post of Grade-II w.e. L. 3.9 l(b&

regul
295

after issue of necessary corrigendum dated 15.2.1%
assigning the revised seniority position in Gre de=I7Ts.
Hoﬁever, the applicant was already working as ad *
crade—-II W. e. fo 5.9.1981. The regularisaition of dpﬁlic;n%
iﬁ crade-II and his further promotion O Grade—i wda:%éﬁ o
proceeded with as the applicant was facing discinlin:iy
proceeding, , which was pending. as it was an sl aeed

position that either on 5,8.1981 or on 28,12.1977

applicant's cdse for reguldrisation in Grade-=TI an

e g

further promotion to crade-I, no disciplin.ry P¥RCTH

was pending against him and the disciplinary OrOﬂ””:iif
al)o related to misconduct Y the yvear 1933, ac:cxtidzlé_
in the aforesaid O. A direction was issued to <he '

respondencs to have the applicant's case coagidersd “or e

regularlsatlon in Grade-II and for promotion in Cra
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with effect from the relevant dates on which date
juniors weEre appointed on regular basis, and if he ismE: s

found unsuitable, 0 promote him and issue orcers

regarding his regularisation/promotion and to pav him
all Consequential monetary beeefits within a period oI |
2 months and after which pensionary penefits vere also - o

directed to be refixed within « period of one month .- ¢

thereafier, ‘ .

2. in the Review application it has been pointcﬁ.

out that the seniority list was finalised in 1981 2nd -

3

cause of the changeg.;f

many individuals got promotion be

seniority and were given notional promotion and no -

arrears of ©ay and allowances were given. There iz 1o
such averment in the counter-reply nor wds it raised

durin¢ the hearing. The review petitioners canno t wets.
to raise d fresh plea in the Review application ?r gﬁighvb'
remedy lies elsewhere and not in the Review Applicatiﬁt;‘ :
on the basis of the pleas and averments made in‘ﬁae

Original Application, the dbove direction had peén'gijén 5
in the aforesaid 0. A and we do not find any ermmr Ok o

omission on the face of tize record. .

Je In the light oFf the above, the Review

lacks merit and is accordingly rejected.
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(K. MUTHUKU MAR)
MEMBER (&)




